THE HONOURABLE SRI JUSTICE K.SURENDER
CRIMINAL APPEAL No.508 OF 2023

JUDGMENT:

This Criminal Appeal is filed under Section 378(4) of the Code of
Criminal Procedure, 1973 (for short ‘Cr.P.C.") by the appellant to set aside
the order dated 08.10.2010 passed in C.C.No.1425 of 2008 by the

learned II Additional Chief Metropolitan Magistrate, Hyderabad.

2. Learned counsel appearing for the appellant would submit that the
present appeal has become infructuous, as the cause in this criminal

appeal does not survive for further adjudication.

3. Recording the aforesaid submission, the Criminal Appeal is

dismissed as infructuous.

Miscellaneous Petitions, pending if any, shall stand closed.

K.SURENDER, J
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